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1. Purpose 

 

e-Copying software has been designed and developed for bringing speed and 

efficacy in obtaining certified copies in the Supreme Court of India. Using the portal 

link of the e-Copying module, the Advocate-On-Record, Parties to cases, and persons 

authorized under Rules for obtaining certified / unauthenticated copies of case under 

the Rules may apply for or give requisition for the certified or digitized copy of the 

Supreme Court cases, as may be admissible under Rules, through online mode. 

 

First Soft copy of any record (if admissible to the user) is provided free of cost by the 

Supreme Court of India. Soft-copy is provided on the registered email address of the 

user. However, online request can be made for hard copy and delivery mode may be 

chosen by the user. Delivery may be obtained physically on the counter or copy may 

be delivered by speed post to the concerned user at the address provided by the user.  

 

 

2. Features 

A) Existing Copying S/w Features: 

1. Receiving applications through the Copying Counter, Email, Post and RTI. 

2. Verification of the AOR/party/advocate is done manually by way of checking ID 

Card, signature, etc. 

3. Calculation of copying fees is completely manual. Dealing assistant checks the 

number of pages in each order/judgement/Record of Proceedings/document 

and calculates copying charges manually for making payment by 

AOR/party/advocate, who purchases the stamps from a registered stamp 

vendor. 
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4. In several instances. If the required document is not available on the file, 

copying fee is returned. 

5. The process of certification of order/Judgement/Record of 

proceedings/document involves various stages undertaken by respective 

Dealing Assistant. 

6. The process of certification normally takes 24-48 hours depending on the 

category of application; however, in the case of documents, it takes 

approximately 7 days 

7. The application number which is generated at the time of registration may be 

used to track the status of the certified copy of Order/Judgment/Record of 

Proceedings/document. 

 

B) E-Copying S/w Features: 

 

1. Receive applications through the online e-Copying software is now possible. 

2. At the time of registration, verification of the AOR/party-in-person/Appearing 

counsel is done by software through verification of mobile number and email 

address. 

3. Calculation of copying fees is automated. Payment for copying fees can be 

made online using debit card, credit card, net banking, UPI, wallet etc. which 

directly sends amount to government account through the API integrated with 

Bharatkosh. 

4. Access to record is as per capacity of the user i.e. AOR, Party, Appearing 

counsel or Third party. Access control to certain portion of record (document or 

part of document) is defined as per Rules for certain users viz. AOR and Party-

in-person.  
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5. Online applications do not require further entry by the Registry manually. 

6. Process of issuing e-copy is accelerated by automation once process of 

verification by copying section is complete. 

7. QR code embedded in the copies issued and authenticity can be verified online 

via the QR code link. 

8. Provision is made to share digitally signed PDFs to the applicant by email. 

9. Provision is available to search the document and also to request unavailable 

documents (not found in ‘search’ results). 

 

3. Eligibility of User for making request through e-Copying  

There are following types of users 

1. Advocate-on-Record (AOR) 

2. Party in a case 

3. Appearing counsel 

4. Advocate authorized by AOR 

A. Advocate-on-Record 

AOR must be registered with the Supreme Court Integrated Case 

management and Information System (ICMIS) and he/she must have been 

engaged by parties for which e-Copying request is made.  

AOR may obtain copies of Judgement, Order, Record of Proceedings (RoP), 

complete document or part of document in a case in which he/she is engaged. 

First copy of bail order can be obtained free of cost. 

Normally, all AORs are registered with ICMIS, however, if an AOR is not 

registered, he/she may get himself registered by filling in the form available on 

the website of the Supreme Court and submit the same to Record Room. On 

successful verification, his/her name would automatically appear in e-Copying 

database.  
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ICMIS maintains database of AOR and their appearance with respect to 

parties to the case. On this basis, system determines as to whether an AOR’s 

appearance is recorded in the system along with date of appearance.  

 

B.  Party in a case 

Party-in-person is eligible to apply through e-Copying. It is possible that details 

of mobile number of the parties already exist in erstwhile e-Copying database. 

In such case, system identifies user and allows him/her to apply for the copy 

without further verification. However, if any party desires to apply through e-

Copying but is not registered with the system, he/she may the verification 

process and once complete, he/she may be eligible to apply through e-

Copying.  

Party-in-person may obtain copies of Judgement, Order, Record of 

Proceedings (ROP), complete document or part of document in which case 

he/she is a party.  

 

C.  Appearing or Arguing Counsel: 

Appearing Counsel needs to be registered with e-Copying system in order to 

be eligible to apply for e-Copying. In case an Appearing Counsel is not 

registered, he/she may complete the verification process using his/her mobile 

number and email ID I order to get himself/herself registered. ON successful 

registration. The applicant becomes eligible to apply through e-Copying. Apart 

from registration, Appearing Counsel must have his/her appearance recorded 

along with date of appearance in the ICMIS, particularly in the case for which 

request for e-Copying is made  

Apart from registration, Advocates or appearing counsel must have marked 

appearance and the same must have been recorded in the Integrated Case 
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management and Information System (ICMIS) of the Supreme Court 

particularly for the case for which request for e-Copying is made. 

Appearing or Arguing Counsel may obtain copies of Judgement, Order, Record 

of Proceedings (RoP), in a case in which he/she has appeared as per ICMIS data.  

 

D. Advocate authorized by AOR 

Advocate authorized by AOR is an agent for and on behalf of AOR. All requests 

are treated as if they are made by AOR and each development is notified to the 

AOR by the system. The advocate authorized by AOR also needs to undergo 

verification of mobile number and email address and he/she needs to be 

authorized by AOR on whose behalf the request for e-Copying is likely to be 

made.  
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4. Logging in and Verification  

A.  Advocate-on-record 

 

  Select your capacity as Advocate on Record and enter details.  

   Enter OTP sent on Registered Mobile Number 
 

  You can now enter case number for e-Copying request.  
 

 

Step  1 

Step  2 

 

Step  3 
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B. Appearing or Arguing counsel 

 

Select your capacity as Appearing counsel and enter details. 

 

 Enter OTP received on registered mobile number.  

Step  1 

Step  2 
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                       Record video speaking your name, DOB and Code generated on screen 

 
 
 
 
 

 
 
 
 
 
 
 

Step  3 

Start Recording Save recorded video 
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                          Click Photo and save 
 

 
Upload Proof of Identity (including Bar Association ID) in PDF file and save 

 
 

 
 
 
 

Step  4 

Step  5 
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 You can now enter case number for e-Copying request. 
 

C. Party in a case 

 Select your capacity as Party and enter details. 

  
Enter OTP received on registered mobile number.  

Step  6 

Step  1 

Step  2 
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                       Record video speaking your name, DOB and Code generated on screen.  

 
 
 

  

Step  3 

Start Recording Save recorded video 
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                          Click Photo and save.  

 
 
   Upload Proof of Identity in PDF file and save 

 
 
 
   
  

Step  4 

Step  5 
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OFFLINE UID BASED VERIFICATION  

 
1. Once you selected offline UID or VID based verification visit 

https://resident.uidai.gov.in/offline-kyc  

 

2. Enter you VID or UID (Aadhar Number) and Captcha Code 

 

 
 

https://resident.uidai.gov.in/offline-kyc
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3. Enter your own created password and OTP received and click to 

download zip file 

 
4. Save your downloaded file. 

5. Enter your created password again and upload the saved zip file. 
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                                Register your Home, Office and Other Addresses.  

 
You can now enter case number for e-Copying request 
 

 
 

Step  6 

Step  7 
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D. Authenticated by AOR 

Select your capacity as Authenticated by AOR and enter Your details and AOR 
details as well to identify your association with AOR.  
 

 
    Enter OTP received on registered mobile number. 

  You can now enter case number for e-Copying request 

 

Step  3 

Step  1 

Step  2 



User Manual – e-Copying                                                                                                               P a g e  | 17 of 32  

 

 

 

 

 

An email from Supreme Court of India will be sent to you on your given email address 

for the purpose of verification as to whether the email account belongs you. Please 

click the button “Verify Your Email Address” in the email to continue. 

 

 

 
 
 
 
  

One Time Verification of email address for all first-time users 
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5. Apply for Copying 

 

Case Search by Diary Number or Case Number 

Cases which are either pending or disposed of can be searched here. Complete details 

pertaining to the case will be listed. Only concerned parties including AOR and party-in-

person to the case may be able to apply for certified or authenticated copy in this case.  

 

Application category and charges 

 

a) Categorization of applications and fees are as follows: 

 A1- Urgent Certified (₹ 5/- urgency fees + ₹ 10/- per certification + ₹ 1/- per page) 

 A2 - Ordinary Urgent Copy (₹ 5/- urgency fees + ₹ 1/- per page) 

 B – Ordinary Certified Copy (₹ 10/- per certification + ₹ 1/- per page) 

 C – Ordinary Copy (₹ 1/- per page) 

On the basis of the selected category, relevant charges will be incurred along with 

number of copies etc. and the break-up of charges will appear on screen prior to making 

of payment. A new category has been introduced, namely “Digital Copy” i.e. 

Authenticated Copy. In this mode, if user opts for this mode, an authenticated copy may 

be emailed to user on his/her registered email address.  First Digital Copy is provided free 

of cost by the Supreme Court of India. 

 

Step  1 

Step  2 
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Select Delivery Mode and Number of copies 

 

 Choose Delivery Mode from following options: 

• By Speed Post 

• Counter 

Delivery mode through email is only available for digital copies and not otherwise.  

 

Now select number of copies. 

Step  3 
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Choose from available record.  

 

User will be shown list of available record. User can choose the items as per the details 

shown on the screen. At the same time, charges to be paid by the user will be displayed 

on the screen as shown below in the figure. User will be asked to agree to the terms 

and conditions and then he will be asked to confirm his choice of record for copying 

request. However, request may not be processed unless applicant details are complete.  

 

Step  4 
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6. Make payment 

  Choose to pay the calculated amount. 

  Confirm after checking the amount credited to Supreme Court. 

Step  1 

Step  2  
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  Choose payment Gate-way and method of online payment 

After selecting Gate-way, here UPI is selected as method of online payment 

Step  3 
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  Enter your UPI address and complete payment as shown below.  

 

  

  Receive acknowledgements of Payment 

 

 

Step  4 

Step  5 
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   Receive acknowledgements of e-Copying application 

   Receive Dispatch Alert with consignment Number 

  

 

Step  6 

Step  7 
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7. Request for record readily unavailable for selection  

User will see Request button to request a copy of record which is not 

available readily for selection purpose 

 

 

Remove erroneous entries or Add desired entries of required document. 

 

 

 

 

 

Step  1 

Step  2 
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   You can enter details of unavailable documents as shown below. 

 

 

  Successful submission of request to make available documents  

 

Step  3 

Step  4 
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  Receiving SMS and email acknowledging your request  

  Receiving mailing & SMS alerts when request document is made available. 

   

 

Step  5 

Step  6 
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SMS/Email will be sent to applicant if requested copy is available in the repository so that 

user can make payment and get the desired copy for which he has requested for.  User 

needs to click to the link, verify copy and make payment as shown in Topic No. 7 by 

following the steps mentioned there. 

 

8. Track the consignment 

 

Track consignment when mode of delivery is Speed-post. 
 

 

Consignment Number is sent to the concerned user by SMS and mail along with tracking 

link. The user may check the same by clicking the said link. In the alternate, user may click 

track option and enter consignment number and results will be as shown below. 

Step  1 

Step  2 
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9. Check Copy Status 

Click Copy Status and Enter Application Number or CRN 

 

 

Step  1 
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  Enter CRN and get details as shown below 

10.    Dashboard 

Dashboard shows overall position of e-Copying relating to the concerned user. It 

provides real-time information relating to pending and disposed copying application or 

requests, as the case may be.  

 
11. Frequently Asked Questions (FAQ) 

Frequently Asked Questions are provided for quick reference and “How To” information 

on fingertips. 

Step  2 



User Manual – e-Copying                                                                                                               P a g e  | 31 of 32  

 

12. Contact Us 

In case those difficult situations where help provided online or through manual is not of 

optimum use or problem cannot be resolved by any other means and there is every 

likelihood to hold that contacting the concerned authority relating to e-Copying may not 

redress the problem, you can make use of contact us link.  

 

******* 


